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fferR w0 Swaer e uRwg rfdfem, 2018 (RER emfXffra 01, 2020) @1, s <mr aftfa Afa 9,
HMEA BT B S0 oY qRd HRATS HRAT MMAeID 8 T &;

gAfoly, 379, YRA & AU & 31208 213 & Woe— (1) §RT Yad Afdddl &I WINT Hd 8¢
foeR T=ure freferRad sreamaer wwenfud axd § —

1. Sfgra M, fadaR @ R - (1) 98 ey IR I Seae e uRvg (Hemer)
JJEITT, 2020 HET ST D |
(2) 3@ faar Aget faER =T # B
(3) I® TouF H g @l fafdr | wgd g |
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(BIHAR ORDINANCE NO.-12, 2020)
THE BIHAR STATE HIGHER EDUCATION COUNCIL (AMENDMENT)
ORDINANCE, 2020
AN
Ordinance

To amend the The Bihar State Higher Education Council Act 2018 (Bihar Act 01, 2020)
Preamble-WHEREAS, The Legislature of the state of Bihar in not in session,

AND WHEREAS, The Governor of Bihar is satisfied that the circumstances exist
which render it necessary for him to take immediate action to amend The Bihar State Higher
Education Council Act 2018 (Bihar Act 01, 2020), in the manner hereinafter appearing;

NOW, THEREFORE, in exercise of the powers conferred by clause (1) of article
213 of constitution of India, The Governor of Bihar, is pleased to promulgate the following
ordinance :-

1. Short title, extent and commencement.— (1) This Ordinance may be called the
Bihar State Higher Education Council (Amendment) Ordinance, 2020.
(2) It shall extend to the whole of the State of Bihar.
(3) It shall come into force from the date of publication in official Gazette.

2. Amendment of Section 6 of Bihar Act 01, 2020.— Sub section (2) of section 6
of The Bihar State Higher Education Council Act 2018 (Bihar Act 01, 2020) shall be
substituted by the following :-

" (2) The appointment to the post of Vice Chairman shall be made by the State
Government. The Vice-Chairman shall hold his office for a period of five years and shall be
eligible for reappointment subject to maximum of two terms."

Patna PHAGU CHAUHAN,
Dated 23rd September 2020 Governor of Bihar.
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